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CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW
Original Applicatien Ne., 207 ef 1992
Uni@ﬁ ef India and another . . . « . ; e o o Applicant
versus
Sri Mehammaé Mujib and anether . . . . . . . ., Respendents

Hen'ble Mr, Justice U.C.Srivastava,V.C.

'ble Mr. K ho 2 G

a, Member (A)

The.resp®ndent ne, 1 was entéreé as a Cdsual
Baﬁeur en 26,6.1981 in the Raiiway. Séme ten menths
thereafter, his sérvices were terminated., Befere the
appeintment of the respondent neo, 1, hisfather has given
false declaratien that neéne ef his sengwas employed in
these W@rksﬁegs ©f the Nerthern Railway, but later en it
was feaund that hls twe sens were already employed in the

W@rkshoms, But thls fales declaratidn was given by his
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father n@t By his sén. The laewer Caurt after taking inte
consideration the Railway stabllshmcnt Code redchoé ¢r the
conclusien in this case that ne shew-cause netice was diven
te the respendent ne. 1, 35 sueﬁ witheut givéanatice and

witheout tak%gjhis explanation, the services ceulé not have

‘keen terminated, 1In view of the faat that the respendent

noe. 1 has passed the screening test and thereafter B8as

‘taken in the empleyment, may it b because of fraué cemmitted

by his father, netice‘ceuld haya‘been givén te him and
explan@tien ceuld have keen taken, but the same was net dene.
2. Accé;dingly, there appears teo be ¢o®d greund ang

we alse agree with the Labeur Ceurt that netjce may be

given te the¢ respendent ne, 1 ané &xplanatien may ke taken
andythe:aafter it is fer the Railway Aéministratisn either
te allow him in centinuing service or te terminate his
services or thereafter take him back in service., Hewever,
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We make it clear that the applicant is responsible fer

what'has happened. Even in case, the respendent ne, 1 gets
the empleymenu;'he will net get any kack wages anéd in case,'
empleoyment is net given te him ané he iz feund guilty,

ebvigusly, he has ne claim and back wages will alse net

‘ba given te him. With these ebservatiens, the apolicetien

is dispesed of finally. No erder as te cests.
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Memper ( Vice-Chairman
Lucknew Dateds 28.1.1993

(RKA)



